
CENTRAL ADfUNISTRATIWE TRIBUNAL
Principal Bench, eu D*lhi.

O.A. N«.225/89

Nbu Delhi,.This the 16th Day ef February 1994.

Hsn'bla Shri C»3. R»y« Pl8mb8r(3)

Hsn'blc Shri P»T. Thiruvnganlam, R«mb8r(A)

1, Shri Ram Pal Singh
S/« Shri G&kul Singh
r/o C/s P.S Gancihi Nagar

Barrack N«.2, D3lhi
(Heail C«nstabls Mc.523/PCR)
Old Ne.ASI Ma.70/N)

By None
Venus

K Csmmissicner ef Palio#

P«lic® Heaidquarters
New Dslhi - 110002.

2, Deputy Cemmissiener sf Pelics
Last District, Dalhi,

3, Delhi Administration
Threugh ths Hume Secratary
Dalhi Ailministratian, Delhi.

4, Union sf India

Thraugh the Lt. Gsv/srnor/
Administratian, Unien
Teritary sf Delhi, Delhi.

. .Applicant

. .Responiisnts

By Advscate Shri O.N. Trisal

0 R D E R(Oral)

Han' ble Shri C.J. Rey. [^Bmbar(3j

1. The applicant ASI af Pelics uarking with the

rsspenniBnt filed this OA challenging the impugnesf eriiers

Annexure I, Annoxure -2 and Annexure -3 i.e. the Punishment

erdsr, the Appsllats Dr^sr and ths Rev/isu Ordgr respectively

Dlaiming ccnsequential benefits. The applicant allegas

that he was implicated en false and basalass cas® and

chargesheet was issued t® him en basslsss charges. The

applicant attaches Annasure A-4, ths cammendation certificate
* • '

given ti. him, A-5 summary ef allegations, A-6 capy ef list

af uitnasses bsfsre the Enquiry efficer, A-8 capy cf charge

framed and his reply at AS.
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2. After heliiing enquiry^ the enquiry efficer filsd

his repart anal b shau cause natics uas given ts the

applicant by the Dsputy C«fnrnissisner ef Police, East

District fcr Luhich the applicant filed a reply als#.

After that the Dsputy Cammissicner ef Pslics passsil the

impugned erder of raductien in rank frcsm the pest •f

ft.S.I t0 that ef tha Hyad Csnstabls vi^e his isrcier

date^ 17.11.86, capy esf uhich is plassd at Annexure -3.

Against this er^er, the applicant filesi anether appsal

ta the AsJ^iticnal Csmmissicnar «f Pelice, Delhi Range

vide Annexurs -2. The applicant alsa filed a review

petitisn sn 28,9.87 ts the Cemrrrissii2ner ®f Pslice an«^

it uas rejscfcsd by the Csmmissioner sf Polics uide

Annexure A-1. The respandsnta have filed a caunter

stating that while he uas pos ted at Police Statian

Gandhi Nagar he task recfsurse to uarieus tactics t«

harass certain pespls with malafids intention during

the investigatissn ef cass FIR Ng.472 datsd. 16,12,82

under section 380 IPC Police Statien, Gandhi Nagar,

Delhi. It uas also allsgsd that the applicant arrested

ens accused an 2.3,1983 and gst a G«nnprannise ^ene t»~

U-t-

sittle the mattsr batuean/par ties. Finally he arrested

the accusaei Shri Daulat Ram but ns stolen prspsrty uas >

reBisuered st his instance and in tha precess the applicant

has ^Bmanded Fo.lOOD from the accused party and finally

accepted Rs.SOD as illsgal gratificatien.

3. Therefere a Dspartmental Enquiry undBr Section 21 ef

Delhi Pclice Act 197B was initiated against him. IJe havs

seen the departmental eqquiry fils.

4. Tha short peint fur c an sif^ er a tien is y=-a-fc ths

applicant is sntitlsd far- the relisf claimad by him

3s iTienticined supra. It is admitted by the applicant himsslf

that all giucumsnts arc given ta him and that he has

participated in the Lnquiry, On the &>rejsr sheet ef the

Departmental enquriy fila on uarieus dates sev era l^s
have been taken in ^acordancs with law anii Lths r

^^ignaturs^ sf the applicant uas ebtained. §hri Bhim Sinnh- '
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was appaintfli as Enquiry Officar anil tha ahargaa that uara ji
• • i'

framad againat him is rapraiuaad balaui- Ij
!'

**It is allogad against ASl Rampal Singh Na,80/N tha^
uhila inuastigating aaaa FIR Na.472 datai 16«12,d2
unsiar ssstisn 360 IPC P*S. Gandhi Nagar, Oalhi, ha
taak rasaursa ta variaus tastiss ta harass S/Sh
Oaulat Ram r/s Uillaga Ohikali, Oistt, i<1sarat,
U.P. and Harsharan Singh r/a nurad Nagar, Oistt,
Gaziabad, U.P.(bath namad in the FIR) with malafida
intantisns. Ha visitsd thsir rasidanoss in U.P.,
a saupla af timas bafara affasting tha ir aatual
arrasts an 2,3.e5 and 19.4.83 rsspaotivaly but did
nat aanduat tha hausa saarsh. Similarly, ha jainad
tham in tha invastifatian tinia and again far days
tsgsthar yst ha nsithsr affsatad thair arraata nar
absalvad tham af tha shargs prassuriss tham ta maka
a samprainisa with Sh. Khazatn^ingh, thesamplainant
af tha saaa. On 9.1.83 ha aotually gat affaatad
a urittan •ampraraisa at tha rasidanea af Shri

^ Khazan Singh in tha preaanea af witnassas far Rs.600d/
uhish uara ta ba paid ta Shri Khazan Singb by tha
allagad party. Ha alsa damandad Rs.5000/-r ta halp^ I:
tham in tha roattar and thraatnad far dira sanasquanoas
in aass his dsmand uaa nat acasptad.

Uhan ASl Rampal Singh raalisad that tha damand af
(sanay uill nat ba mat» ha arrastad Shri Oaulat Ram
an 2.3.63 and •anduotad aaarsh af his hausa in
Uillaga Ohakali» 8n 4.3.83 an tha basis af tua falsa
aanfassisnal statamsnts af Shri Oaulat Ram raaardad |
by him. Hauavarrinbt a singls itsm sf allagad stalan j
praparty uas racavarad. ASl Rampal Singh than |
•xprassad his dasirsd ta taka Shri Qualat Ram ta
his in-laus an tha pratsxt af aaarshing Harsharan
Singh, tha athar acsusad and tha stalan praparty.
Uhsn raquastad nat ta humilata tham in that mannar
ba put faruard his damand far Rs.lOOO/- and finally
aaeaptsd Rs.SOO/- as illsgal gratifiaatisn.

Tha abava tastias af harassmsnts and intantianal
amissian and aammissian during th« disaharga af ||
affiaial funatian uith malafida intantisns an tha
part af ASl Rampal Singh Ns.60jfN amaunts ta grava
misaanduat and unbasaming af a paliaa affiser.
Ha has alsa failad ta maintain absaluta intagrity
and thus ha has randarad himsalf liabls' ta ba j,
daalt uith u/s 21 af tha Oalhi Paliaa Aat, ig-JB."

4. Tha anly graund an uhiahtha appliaant ahallangas |;
!

tha dapartmantal peaaasdings is that the prasaautian uitnassas;
•• • ' ' . ' ii
ara ihtarastad and thair avidanaa shauld nat ba baliavad.

. ^ - j:
Thera is na prasumptian that tha prasaue tian witnassas spaak |

i;

falsahaad. The raspandants haws takan a graund in tha

aauntsr that tha applicant has alss srass-axaminad tha
- • - • i

prasaautian uitnassas. In dapartmantal praaaedings tha j
• • * i

prapandaranaa af prababilitias ara suffiaiant. But in a

ariminal aasa, the aasa shauld ba pravad beyand a raasanabla

daubt. Sinsa it is a dapartmantal praasadings ua held that
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|ir«p«niicr«n«B^raliabiliti*s ar« sufficiant and th«
praassutian ultnass aauld lie baliavad if thara ara suffiaiant|i

i I

faats and oircuniatanaas aarrabarating thair avidanoa. Ua
1'

hava perused tha reaards and the departmental preaaedings,
, . . il

That apart ua aan net sail all the preseautien uitnesses |i

as interested uitnesses* The Department has already taken

a lenient wiau and we de net prepese te interefere in the
il

matter. Ue feel that the appliaant had net made eut any
• ''

case and the case is dissnissed as dev/eid ef merits.

Ne aasta, -• I,

(P.T. THIRUUENGADAM)
l^einlier(ft)

LCP

A
(C.3. ROY)
nenilier (3)


